
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: AT 

6 
4' 	 A 
Al 	 HYDERABAD 

XpR9ORçORIGINAL APPLICATION NO. 637 of 1969 

DATE OF ORDER: 9th April, 1990 

BETWEEN; 

Fir. J.Charidrasekharan 
	

APPLICANT(S) 

Chief Personnel Officer, S.C.Railway, 	RESPONDENT(S) 
Secunderabad and 4 others 

FOR APPLICANT(S): Mr. G.U.Subba Rao, ,dvocata 

FOR RESPONDENT(S):Mr..N.R.Devaraj, Sc for Railways 

CORAM: Hont ble Shri J.Narasimha Fiurthy, Member (Judi.) 

Hon'ble Shri R.Balasubrarrianian, Member (Admn.) 

Whether Reporters of local papers may..be 
allowed to see the Judgment? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the 
fair copy of the Judgment? 

Whether itpeds to be circulated to 
other 2er-ich/of the Tribunal? 	

1' 
£ 	

S. Remarks of •Vicc-Cajripan on columns 
1,2,4 (to be submitted to Kon!ble  Vice-
Chairman where he is not on the ench) 

HJNM 	 HABS 
M(J) 	 M(A) 

2 



~tI 4 

- TO 
Chief Personnel Officer, South Central Railway, Railnilayam, 
Secunderabad. 
Chief Project t4anager, Railway Electrification, S.C.Railway, 
Vijayawada. 
Financial Adviser and Chief Accounts Officer, S.C.Reilway,Secunderabaa 4, Genera], Manager, South Central Railway, RailnilayamSecunderabad. 

S. Chief Electrical' Engineer, S.C.Railway, Secunderabad. 
One copy to Mr.G.V.Subba Rao, Advocate, l-l-23O/33,1ca Chiickadpally, 
Secunderabad-SO 0020. 
One copy to Mr.N.R.Devraj, SC for Rlys, CAT, Hyderabad. 
One spare copy. 
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• 	
ORIGINAL APPLICATION N1.637 of 1989 

JUOGMENTh 	 EN OF THE DIVISION BCH DELIVERED BY THE HOJ BLE 
SHRI J.NARASIMHA MuRTH, MEMR (uDL.) 

This is a petition riled by the petitioner '  for a 

relief to quash, the let.ter'ê No.P/525/EL dated 24.111984 

and 7.7.1989 by holding the same as arbitrary, illebal, 

unconstitutional, violative of Articles 14 and 16 o the 

Constitution and direct the respondents to fix the ay of 

the applicant in scale Rs.840-1040 from 1.10.1960 the date 

on which his junior was promoted as Shop Superintendent 

with all consequential benefits such as arrears of pay, 

allowances etc., as per rules. 

2. 	The lear red counsel for the respondents, Shri N.R. 

Devaraj, SC for Railways represented that the claim of the 

petitioner was agreed by the respondents and hence the 

application may be dismissed as infructuous. On prusal 

of the records also, it is clear that the Departmeqt has 

agreed to fix the pay of the petitioner as claimed by him. 

So, we direct the respondents to fix his pay as climed by 

him and fulfil the claim.oF the petitioner within a, period 

of one month from the date of za this order. With these 

directions, the application is dismissed! as infrucuous4 

There will be no order  as'to costs. 

(Dictated in the open Court). 

M r  
(J.NARASIMHA N1URTHY) 	 (R.BALASUBRAr4RNIAN) 

Plember(Judl.) 	
! 	

Iqernber(Rdmn.) 

Dated; 9th Apil, 1990. 

Vfln 	

- 



0 
Draft by: Checked by: 	Approved by 

D.R.(J). 

Typed. 

IN THE CENTRAL ADMINISTRATIUE TRIBUNAL 
HYDERABAD BENCH. 

(v.0.) 
\ 	AND 

HON'BLE R.D,SURYA RAOflEMBER(JUDL) 
AND 

HON' BLE FIR.D.K.CHAKRA\JOJY:MEMBER:(A) 
ND 

H@N'BLE IIR,3.NARASIMHA C1URTHY:MEMBER() 

rH 

DATED: 

A 
OR9ER/JUDGMENT 

M.A . /R.A ./C.R ./No7 	 in 

T.A.No. (w.P.No 

O.A.No. 

Admitted and Interim directions 
issud. 

A11otd. 

Dismissed. L 

Disposd of with directthn. 

M.A... Oered. 
N 

No order astà costs. 

II 

Sent to Xerox n: 

rRABAU BENC 




